’bé/’ for the respondents. i

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : RABA

AT HYDERABAD

OA.933/93 . date of decision : 11-8-1993

{
1
. \ . -
V. Ramachandra t+ Applicent .
versus ’

1. The Sr, Supdt. of Post Offices
Chittoor Division i
Chittoor Dist. ¢ ' !
i ‘ :
2, The Director of Postal Service ' -
A.P. Southern Region ) , ;
Kurnool ot "
3. The Post Master Genersl
A.P. Southern Region
Kurnool ' _ .
4. Chief Post Master General .. |
A.,P, Circle ‘v ?'
Hyderabad

5. Sirramulu Reddy . -
Postal Assistant

Punganur e,

Chittoor Dist, e Respondents|

Counsel for the applicant T B Sudhakar Reddy,
{Advocate .

Counsel for the respondents < 1 N.R, Devaraf, Senior SC
for Central 'Government

|
| |
CORAM . .

HON. MR. JUSTICE V, NEELADRI RAO, VICE CHAIRMAN

HON. MR. P.T. THIRUVENGADAM, MEMBER  (ADMINISTRATION)
P

.o

Judgement. !
(As per Hon., Mr., Justice V. Neeladri Rao, Vicé Chairman).
L4 v‘\..:

Heard Sri B. Sudhakar Reddy. learned counsel for the

applicant and Sri N.R, Devaraj, learned standing counsel

I
2, The applicant is working as Postal Assistant at

Madanapalli. By impugned proceedings dated 8-6-1993 he
|




T

‘was transferred to Thamballapalli. The impuéned order

in regard to transfer of the applicant is chgllenged in

this OA. ) ‘ f'F |

3. Neither malafides are alleged nor infraction of

Statutory Rules séé referred to, It is held!by the :
Supreme Court in JT 1993 Vol,.3 SC 678 - Unionvof India

and others versus S.L. Abbas that a transfeﬁ order c¢an be
challenged only on the groonde of malafidesior violative ’

of a Statutory Rules, neitﬂer of which exisﬁs in this OA. ﬁé\

< This OA does not merit consideration N The impugned order

does not specifically direct the applicant to handover
r ) .

: charge and to proceed to the new station. It means that
- yzse
' on relief by Sri J. Prakash Rao, who is giﬁcﬁa in the

place of the applicant, the latter had to p%oceed to the

|

next station,
4, But while rejecting the representdtlon of the appli-_,

cant for retention, R-1 directed the applicant to proceed

to the new station immediately by order da?ed 23-6-1993. S
Therein also it was not specifigﬁfabout thé authority to
whom the applicant had to handover the charge. Anyhow,"
in the circumstances we feel that it is ju%t and proper to
allow the applicant to continue to work in;Madenapalli
till he is relieved by Sri J. Prakash Rao,%ﬂho is posted

Ofcourse,iﬁf‘the transfer

of Sri J. Prakash Rao, as LSJ PA, Madanapa;lli, is cancelled

in the place of the applicant.

) . : FySve !
and some one wi© is posted in the post ofTLSJ PA, Madana-
T nrntad AN !
palli, then the applicant had—te proceed ﬁill he is

relleved by a one who is posted as LSJ PAP Madanapalli.
5. It is also submitted that the appllcant made a
representation to the RespondentgZ to Respendent-4, request-

|

!
J
|
]
|
!
ST T g AU j“;ﬁ?ﬁr"’(ﬂ“-_




“ ing for retention at Madanapalli. Respondent-3 is

required to dispose of the same at an early date.
]

6. OA is ordered accordingly at the admission stage.

No costs. ;
FSU-?L%? ’ j: ﬂ

(P.T. Thiruvengadam) (V. Neeladri Rao)
Member (Admn,} Vice Chairman

1

Dated : AUqust,ll,_gg
Dictated in the Open Court
i

x\
sk DB&
.o ’ ' p

utyﬂRegxatrar Judl.) -
Copy to:~ S
1. The Sr. Sudt., of Post Offices, Chittoor Divisien,
Chittoor District. i e

2. The Diresctor of Paostal SerJﬁxe, A.P., SotJthern Regxon,
- Kurnool. ' o

3, The Post Master General, A.P,Sbuthern_Regiun, Kurnool.
L.
4, Chief Post Master General, A.PoCitClé, Hyderabad.

s, 0One copy to Srl. 8 Sudhakar Reddy,ladvocate, Barkatpura,
.- Hyderabad, - |
6. Ona copy to sri. N;R.Devaraj, Sr. CGSC, CAT, Hyderabad.
1
1
8. OCns spars copy. |

7. One copy to Library, CAaT, Hyd.

Ram/=~

w
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_ﬁ?"’f fIvpED BY COMPARED BY

[
CHECKEL BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUHAL
HYUERABAD BENCH AT HYDERARBAD '

THE HON'BLE M,JUSTICE V.NEELADRI RAO
VICE CHATIRMAN

AMD

THE HOW'BLE MPE.A.B.GOKTHY : MEMBER(A)

Tt : AND
THE HON'BLE MR.T.CH

NDFASEKHAR REDDY
MEMBER( JULL )

| AND

THE HOW'ELE MR.P.T .‘JRI'RUVENG‘ADAM:M( a)

Dated:. i//gf 1'93 | .

ﬁ'\ .J"‘ .
J | f LRDER; JUDGMENT;

1
-

Ceatra! A

E}EQ‘.JI’TPH
di reﬂt on
YT %1353
Dlsm1ssed
Dismissed for & et _ ,
-m;ected/Ordered . ;

—No—rfder as to costs. |
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